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GOVERNMENT MOTION— 

Re. Thirtieth Report of the Commissioner 
for   Scheduled    Castes   and    Scheduled 

Tribes for the year 1989-91 (Contd.) 
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SHRI H. HANUMANTHAPPA: Sir, does 
it apply only to the Members and not to the 
Minister? 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): The reply will be on 
Monday. (Interruptions) The other Ministers 
are noting down the points. 

SHRI H. HANUMANTHAPPA: No, no. I 
know the Minister has taken permission 
from the Chair before leaving. But for how 
long will the Minister remain absent? The 
whole debate has taken place in the absence 
of the minister. 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): Anyway, he is the last 
speaker. We can understand that. The 
damage has been done. Let him complete his 
speech.  (Interruptions) 
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SHRI H. HANUMANTHAPPA: Let not 
the subject be treated like that. That is what 
pains me. 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): I agree with you. But he 
is the last speaker. Let him complete his 
speech. Two Ministers are there. They are 
noting down the points. 
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THE VICE-CHAIRMAN (SHRI JOHN. 
F. FERNANDES): Mr. Arya, just a minute. 
Yes, Mr. Krishna, what do you want to say? 

SHRI S.M. KRISHNA (Karnataka): Sir, I 
know that this point has been raised by my 
friend, Shri H. Hanumanthappa. But this 
matter is too serious to be brushed aside. 
According to us, the subject which we are 
discussing is a very important subject. I can 
understand if the Minister, who is in charge 
of this portfolio, has left the House for ten 
minutes or fifteen minutes for a cup of 
coffee or for something else. But from 3 
o'clock if the Minister who is supposed to 
reply to the debate is not to be found on the 
Treasury Benches, what importance is she 
attaching to this discussion? We would like 
to know where she has gone. The Hosue has 
a right to know. 

THE VICE-CHAIRMAN (SHRI JOHN. 
F. FERNANDES): Mr. Krishna, may I 
reply? When she left the House, I was not 
in the Chair. I think, she has taken the 
permission from the Chair and left. So, I do 
not know for how long she has taken the 
permission. ...(Interruptions)... 

SHRI H. HANUMANTHAPPA: If the 
Chair has given permission, it is wrong, Sir. 
...(Interruptions)... If the Chair has given 
permission, it is wrong. We know how the 
permission was sought, how the permission 
was given. (Interruptions) 

THE VICE-CHAIRMAN (SHRI JOHN. 
F, FERNANDES): I do not know for how 
longthe permission was 
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taken, whether it was for the whole day or 
for the duration of the debate or whether 
she would come back. (Interruptions) 

SHRI H. HANUMANTHAPPA: Sir, we 
want the presence of the Minister ... 
(Interruptions)... 

SHRI S.M. KRISHNA: Let us adjourn. 

THE VICE-CHAIRMAN (SHRI JOHN. 
F. FERNANDES): No, no, no. Anyway, 
Mr. Arya is the last speaker, and I am sure, 
the Minister will be present on Monday to 
reply. ...(Interruptions)... 

SHRI S.M. KRISHNA: No, no; there is 
no point in discussing it in the absence of 
the Minister. ...(Interruptions)... 

SHRI H. HANUMANTHAPPA: We 
could have postponed the subject. If the 
Minister has any other urgent business, we 
can accommodate. ...(Interruptions)... We 
could have postponed the subject. 
...(Interruptions)... 

SHRI RAM JETHMALANI: Sir, I have 
a feeling that the hon. Members want to rise 
now. That is the point. 

THE VICE-CHAIRMAN (SHRI JOHN. 
F. FERNANDES): No, no, no. I am not 
against it, but Mr. Arya is the last speaker. 
The reply will be given on Monday. Mr. 
Arya needs only two minutes more.  
...(Interruptions)... 

SHRI RAJUBHAI A. PARMAR: Mr. 
Jethmalani, permission was given at 4 
o'clock, not at 3 o'clock. She left the House 
at 3 o'clock. 

SHRI RAM JETHMALANI: In all 
fairness to the lady, I should say she was 
here, she had mentioned the reason why she 
had to go away from the House. And the 
reason was mentioned to the House. The 
hon. Vice-Chairman was present, and she 
was permitted to leave, and she left the 
House. 

SHRI RAJUBHAI A. PARMAR: She left 
at 3 o'clock. Now it is 5 o'clock. 
(Interruptions)... 

SHRI H. HANUMANTHAPPA: Sir, I was 
very much present in the House. I know 
how the permission was sought, to whom 
she entrusted the charge. Even the Minister 
who took over is also not present!   
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That Minister can't hand over to you. 

SHRI RAM JETHMALANI: Why? A 
delegate can't delegate! 

SHRI H. HANUMANTHAPPA: He has 
also gone. ...(Interruptions)... Sir, that 
Minister is also not here. What pains me is 
the way the subject is being treated.  
...(Interruptions)... 

SHRI RAM JETHMALANI: What is the 
principle? 

THE VICE-CHAIRMAN (SHRI JOHN. 
F. FERNANDES): You have just amended 
the Bill. 

SHRI S.M. KRISHNA: Now you have a 
blank sheet of paper in your hand and you 
are trying to ...(Interruptions)... 

SHRI RAM JETHMALANI: Sir, I want 
to pass it on to them. They should know 
that I am taking notes. Can I read it out? 

THE VICE-CHAIRMAN (SHRI JOHN. 
F. FERNANDES): No. I understand the 
sentiments of the House. 1 sympathise with 
all of you. Mr. Arya is the last speaker. 
...(Interruptions)... The hon. Minister was 
not present for a long time.  
...(Interruptions)... 

SHRI RAM JETHMALANI: Not much 
point was made by Mrs. Patel who talked of 
mainly a time-bound improvement. 

SHRI RAJUBHAI A. PARMAR: Sir, the 
subject should not be taken by the Minister 
casually. 

... (Interruptions)... 

THE VICE-CHAIRMAN (SHRI JOHN. 
F. FERNANDES): I understand your 
sentiments. Let me speak. Let me say 
something. ...(Interruptions)... Mr. Ravi, let 
me speak. Let me say something. You 
know I understand your senti- 
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ments. I know what you are saying is right. 
1 am not against it, but I don't know the 
reasons furnished by the hon. Minister to 
the Chair for leaving the House. I was not in 
the Chair. Mr. Arya is the last speaker. We 
can give him two minutes and I am sure, on 
Monday the hon. Minister herself will be 
present in the House to reply. I don't think 
Mr. Jethmalani will reply on her behalf! She 
will be here. So, Mr. Arya, Please continue. 

SHRI S. R. BOMMAI: Sir, I want to say 
something. 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): On what? 

SHRI S.R. BOMMAI: On agriculture. 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): No, no, no. That is over. 
The hon. Agriculture Minister has Left. We 
have resumed the other debate, let him 
continue. 

SHRI VAYALAR RAVI (Kerala): Sir, I 
am on a point of order. Yesterday and 
today, two things have happened. We don't 
want to make it precedent. The point is, 
yesterday, in the midst of the Calling 
Attention a Bill was introduced. We 
graciously allowed that. Okay. Today, in 
the midst of the discussion on the Report of 
the Commissioner for Scheduled Castes 
and Scheduled Tribes, another Bill is being 
passed by us. This is the last. In future, this 
house will not agree to any such 
intervention by the Ministers saying "We 
are busy, w* have to introduce a Bill, we 
have to pass a Bill." Sir, this is the last, and 
the last for ever. I want this to go on record, 
we will not allow that. We will not allow 
this House to run if they resort to that 
practice. This is a warning to the Treasury 
Benches. 

 

THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): I agree with you. 

SHRI VAYALAR RAVI: Sir, we will 
not allow to run the House if they repeat 
this practice because the hon. Minister, 

Mrs. Maneka Gandhi, has shown disrespect to 
the House and to the subject. That is why I 
am giving this warning. 

THE VICE-CHAIRMAN (SHRI JOHN F. 
FERNANDES): Okay. Mr. Arya, please 
conclude within two minutes. 
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THE VICE-CHAIRMAN (SHRI JOHN 
F. FERNANDES): Now the discussion is 
over. The hon. Minister will reply on 
Mondy. I adjourn the House till 11 a.m. 
tomorrow, the 4th December, 1998. 

The House then adjourned at 
fifty-eight minutes past five of 
the clock till eleven of the 
clock on Friday, the 4th 
December, 1998. 

 


